
Govemment of Jammu and Kashmir

Department of Law, Justice and Parliamentary Affairs
Civil Secretariat
Srina*garlJammu

Subject:-LitigationReformsandeffectivemonitoringofLitigationinUnion
territory of Jammu and Kashmir-Appointment of Officer In charge (OIC)

Litigation

GOVERNMENT ORDER NO:-4896 - JK (LD) of 2026

DATED:- 15- 04 - 2026

Sanction is hereby accorded to the appointment of Officer's of Police /Home

Department as mentioned in annexure to this Govemment Order as Officer In

charge Litigation (oIC) for the cases indicated against each including contempt

petition,ifany,pendingbeforeHon'bleHighCourtofJ&KandLadakh/Central
Administrative Tribunal or any other forum.

The terms and conditions of appointment of the OIC's shall be

governed by the provisions of Govemment Order No'1673-JK (LD) of2021 dated

24.03.2021.

By order of Government of Jammu and Kashmir'

sd/.
(Achal Sethi)

Commissioner/Secretary to the Govemment

Dated: 15.04.2026No:-LAW-OIC/4/2026

Copy to the:-

L Leamed Advocate General, J&K

2. Principal Secretary to Hon'ble Lieutenant Govemor, Raj Bhawan'

3. Joint Secretary(J&K), Ministry of Home Affairs, Government of India'

4. Registar General, High Coun ofJ&K and Ladakh, Jammu'/Srinagar'

5. Principal Secretary to Hon'ble ChiefJustice, High Court of I&K and Ladakh

6. Principal Secretary to Govemment, Home Department,

7. Director Litigation, Srinagar/ Jammu.

8. Assistant Law Officer concerned

9. Officer ln Charge Litigation (OtC).

I O. Private Sefietary to Chief Secretary for information of Chief S

I I . Private Secretary to Commissioner Secretary Law'

12. Incharge Website.

13. Govemment Order file.

14. Concemed file.
(Reyaz ha

uty Legal Remembrancer
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AnnexuretotheGovernmentorderNo.4896.JK(LD)of2026d41ed15.04.2026

OICTitle of the CaseS No.

Sh, Sachit Sharma' DySP, SDPO

East JammuN354-B/354-Dt376t5l ll506 IPC and 7/E POCSO

Act titled "UT of J&K through P/S, Bahu Fort Vs

FiRNo. t5t/2o22ofPls Bahu Fort U/S 354-

Rambaran

I

Sh. Naveed Qazi' SDPO
Bhaderwah

FIR No. 106/2023 of P/S B

POCSO Act & 36313441376IPC titled sahil

Imtiaz Vs UT of J&K

haderwah U/S 3/42

Ms. Farha Nishat, DYSP, Hqrs
Jammu

FIR No. 43/2021 of PiS Nowa

37 61 5 1 I 13 Ml 427 1385 lZ0l 1 5041 506 IPC titled

State through SHO P/S Nowabad, Jammu Vs

bad Jammu U/S

Abhishek Ba il

J

Sh. Parul Bhardwaj' DYSP'

SDPO Mahore
I3 of P/S Mahore U/S

36613761341134Zl34 RPC tilled "State through
FIR No. 6l /20

P/S, Mahore VsM Ahmed & Ors

{

P/S Bhaderwai


